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GUJARAT ACT NO. V OF 1963 — An Act furiher io amend the Bombay Rents, Paags
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The following Act of the Gujarat Legislature, having been assented to by tifg
. President on the 12th January 1963, is hereby published for general information:

AKBAR S. SARELA,
Secretary to Government,
Legal Department.

GUJARAT ACT NO. V OF 1963,

{ First published, after having received the assent of the President in the 3
“ Gujarat Government Gazette” on the 16th January 1963 ). A

An Act further to amend the Bombay Rents, Hotel and Lodging House
: Rates Control Act, 1947 and to validate certain acts
and proceedings thereunder.

It is hereby enacted in the Thirtesnth Year of the Republic of India as
follows :—

1. This Act may bs called the Bombay Rents, Hotel and Lodging House Short tite.
Rates Control (Gujarat Amendment and Validation) Act, 1962.
' 12
I_V-Extm—-ﬁ {Monio)
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Amendment 2. In Schedule I to the Bombay Rents, Hotel and Lodging House Bom.
i)fb Scj;l:‘i"lﬂ Rates Control Act, 1947 (hereinalter referred to as “the principal Aoi™), LVfﬂ
LVII of 1047 m enfry {(v), under the heading “(a) Ahmedabad District”, for the sub-entry ;947
and valide- “(14) Ranip-Hirpur Village”, the sub-entry “{14) Ra]pur-lepur Village” shall be, -
:‘:t';":g‘c‘l"‘::{ and shall be de:med always to have been, substituted; and dccordingly Part II
cecdings P of the pnnmpal Act shall apply and shall be deemed always to have applied to pre-
therennder. mites in the said Rajpur-Hirpur Village let for residence, education, business, trade

or storage; and anything done or any action taken before the commencement of this

Act in respect of such premises (including any jurisdiction exercised by any

Court or authority whatsoever and all proceedings conducted and orders passed,

judgments pronounced, decrees made or exeeuted) on the assumption that the said

Part, I applied to such premises shall be valid and shall not be called in question

merely on the ground that the said Rajpur-Hirpur Village was not included

in Schedule I to the principal Act at the time when any such thing was done

or action was taken,
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GUIARAT ACT NO. XTI OF 1863.—An Act further to amend the Bombay Rents,
Hotel and Lodging House Rates Control Act, 1947 and thai Aol as extended fo :
the Kutch sres of the Siate of Gujarat. .. 40-41

The following Act of the Gujarat Legislature having been assented to by the
President on the 24th March 1963 is hereby published for general information.

M. G. MONANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. XI OF 1963. !

. (First publighed, after having received the assent of the President in the
“Gujarat Government Gazette” on the 26th March 1963).

An Act further to amend the Bombay Rents, Hotel and Lodging House
Rates Control Act, 1947 and that Act as extended to the Kutch area of
the State of Gujarat.

It is hereby enacted m the Fourteenth Year of the Repubhc of India as
follows : —

L4 1 .
. ¥ oo 40
1V-Extra~12 {Linc)
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Short title 1. This Act may be called the ‘Pombay Rents, Hotel and Lodging House
Rates Control Acts (Amendment) Act, 1963.

Amendement 2. In the Bombay Rents, Hotel and kodging House Rates Control Act, 1947 Bom,

of seation

8 of Bom 2nd also in that Act as extended to, the Kutch area of the State of Gujarat, in I;‘;H
LVII of 1847 section 3, in sub-section (2), for th& ﬁgurcs “1963” the ﬁgures “1964” shall be 1947.

E‘é °fs ”;;" subsututed

tended to
EKutch area.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
hﬂd Regulations made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by
the President on the 31st December 1963 is hereby published for general infor-
- mation,
, . B. V. PARANJAPE,
S : - Joint Secretary to the Government of Gujarat,
" Legal Department.

GUJARAT ACT NO. LVII OF 1963

[First  published, after having reccived the assent of the Prisident in the
Gujarat Government Guzctte on the 31st December 1963].

- An Act further to amend the Bombay Rents, Hotel and Lodging
House Rates Control Act, 1947, for the purpose of extending
it to, and bringing it into force in, the Saurashtra area and
the Kuteh area of the State of Gujarat and for certain
other purposcs.

It is hereby enacted in the Fourteenth Year of the Republic of India as follows:—

1. (Z) This Act may he called the Bombay Rents, Hotel and Lodglng House short title

Rates Control (Gujarat Extension and Amendment) Act, 1963. ;‘l’éedm‘:’n“:m'

(2) It shall come into force on such date as the State Government may
by notification in the Official Guzette appoint. :

2. In section 2 of the Bombay Rents, Hotel and undgmg House Rates Amendmens

Lam, of seotion 2 of

L‘VH Contwl Act, 1947 (hereinaficr referred to as “the prineipal Act”),— Bom. LVII
1047, © (I} in sab-section (7), for the words “the Bombay arca of - the State of of 1047,

Gu]amt > the words “the w hnlc of the State of Gujarat” shall be substituted;
(2) after sub-section (2}, the following sub-sections shall be inserted, namely:~—

262
s
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Insertion of
gootion 24 in
LBm., LVIT
of 1947,

Azt to apply
t~ Saurashtea
and  Kutch
arsas  with
certain modjs
ications.

Amendment
of section 3 of
Bom. LVII
of 1947,

"~

Amendment
of ssotion 4 of
Bom, LVII
of 1947,
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“(24) Part I shall extend also to those sreas of the Saurashtra area of g,
the State of Gujarat to which Part II of the Saurashtra Rent Control Act, Act
1951 extended immediately before the commencement of the Bombay Rents, XXII

of 1951,

Hotel and Lodging House Rates Control (Gujarat Exfension and Amend-
ment) Aet;” 1963, Guj.
' - LV
of
. . 1988,

{2B) Parts IT and III shall extend to those areas of the Kutch area

of the State of Gujarat to which Parts II and III of the Bombay Rents,
Hotel and Lodging House Rates Control Act, 1947 as applied to the said Guj.
Kutch area extended immediately before the commencement of the Bombay LVII
Rents, Hotel and Lodging House Rates Control (CGlujarat Extension and jgg3

Amendment) Act, 1963.”.

3. After section 2 of the principal Act, the following section shall be
inserted, namely:—

“2A. In its appliéation to the Saurashira area and the Kutch avea of
the State of Gujarat this Act shall be amended in the manner set forth in
Parts I and II respectively of Schedule IA.”.

4, In section 3 of the principal Act,—
(1) to sub-section (I),” the following proviso shall be added, namely:—

* “Provided that in the areas to whick this Act is extended by the Bom- Gui
bay Rents, Hotel and Lodging House Rates Control (Gujarat Extension and [yy
Awmendment) Act, 1963 this Act shall come into force on the date on which ~ ot
the Bombay Rents, Hotel and Lodging House Rates Control (Gujarat. Ex~ 1983
tension and Amendment) Act, 1963 comes into force.”; : . Guj.

. . Sk » « +? Lyil
(2} in sub-section (2), for the figures ““1964” the figures “1969" shall be of

substituted; 1963,
{3) in sub-section (3), for the words “Bombay Act” the words “Gujarat

Act” shall be substituted.

b. In section 4 of the principal Act,—

{I) in¥sub-section (2),— )
\ () t for the words “may direct” the words “may, by a notification in the
Official Gazeite, direct” shall be substituted; )
(b} for the words “apply generally” the following shall be substituted,
namely:—
“apply,—
{@) generally—"";
(¢} in sub-clause (i3), the words “and let at & nominal or concessional
rent; or’” shall be deleted; - _ i
(d) in sub-clause (i%), for the words “a local authority” the words “a
local authority; or” shall be substituted;
(¢) aftersub-clause (ii3), the following sub-clause shall be inserted, namely:—
“(#) to premises vested by or under the Charitable Endowments Act,

1890, in the Treasurer of Charitable Endowments for India or for any mo-"f

State; or”;
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() after sub- clause (s} so inserted, the following clause shall be inserted,
namely:—

(b) for special reasons to be recorded, to any particular premises of
the nature referred to in sub-clauwse (§), (i%) or (#%) of clause (a).”;

(2) after sub-section (2), the following Explanation shall be inserted,
namely:— ' :

Bom.x - “Explanation.— For the purpose of this section “public trust” means a
of 1950, public trust registered or deemed to be registered under the Bombay Public
XXIX . - Trusts Act, 1950 or & wakf registered or deemed to be registered under
ofl954.  the Muslim Walfs Act, 1954.”,

6. Section 4A of the principal Act shall be renumbered as sub- section (1) of Amendment

that section and— of pection 4A
A of Bom.LYII
{(I) to sub-section (Z) se renumbered the following proviso shall be added, °f 1947-
namoly:—
E%'jﬂ “Provided that after the commencement of the Bombay Rents, Hotel and
of Lodging House Rates Control (Gujarat Extension and Amendment) Act, 1963,
1963, no such order shall be made so as to have retrospective effect:”;

(2) after sub-section () so renumbcred the followmg sub-section shall be
inserted, namely :—

“(@) If a local authority fails to comply with, or contravenes, any of
the conditions or terms specified under sub-section (I} in respect of any premises
belonging to that authority, the State Government may, by order, direct
that the exemption ‘of the premises of the local authority under sub-section
(1) of section 4 shall cease to have effect from such date as may be specified
in the order, and thereupon, the relevant prowsmns of this Aet shall apply
ihereto as they apply to other premises: .

Provided that, no such order shall be made, until the local authority has |
been given a reasonablo opportumty of showing @ausc against the order to
be made against it.”,

7. In scction B of the principal Act,— Amendment

'(I) after clause [9), the folloﬁring clause shall be inserted, namely :— 3?332‘3{1”71?

) of 1847,
‘“94) ' specified date ** means -—
(¢) in relation to premises situated in the Bombay area of the State
of Gujarat, the first day of September 1940;
(6) in relation to premises situated in the Saurashtra area of the
‘State of Gujarat, the first day of January 1941;
{¢) in relation to premises situated in the Kutch arca of the Btate
of Gujarat, thetenth day of November 194. :
(2) in clause (1), in sub-clause (c), for the + ords “at the time of” the
words “at the {ime of, or within thrce months imuedintely preceding,’” shall
be substituted,
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Amendment . 8 In secton 6 of the prineipal Act, in sub-section (I), sitertle words
of section 6 of ““irade or storage’” the words “aud sleo to open land let for kuilong purposes”
Bom, LVII shall bie inserted '

~of 1947. : :

Amendment 9. In section 7 of, the principal Act, for the words and figures “first dey of
of seation 7 of September 19407 the words “specified date™ shall be substiuted.

. Bom. LVIL
of 1947. :
Inaertim;i of 10. After section 10D of the principal Act, the following section shall Lg-‘;
new secfion . e . .
108 in " Bom, nserted, namely :
LVIL of 1947,
Inorease in 10 B. () Where a landlord is linble to pay in xcspect of any pramises,
rent on . any levy of, or Increase m, the ground-rent, non-agriculiuvral asscssmunt -or
;:;mﬁtq&f any other tax on land imposcd by the State Government, v shall be entitled
inoreased to make an increase in the rent of the premises by an amount not exceeding
g::und rent,  the inerease paid by him by way of such ground-rent, non-agriculiural asscss-
ek, ment or tax, as the case may be. The amount ‘of such increase in tent ta
be recovered from tenant shall- bear the same proportion as ihe rent payable
by him in respeet of his premiscs brars to the total amount of 1he rent reco-
verable for the whole of the premises, if let. '
' - ) \ :
{2) Any increase -under sub-section (I) shalinot be deemed to be an incriase
for the purposes of section 7.,
Amendment 11. In section 11 of the principal Act,—
of section 11 . . . : ct
of Bom, LVIL (7} in sub-section (I), in clause {u}, for the words and figures “first day of
of 1947.

September 1940 the words “‘specified date” shall be substituted.
(2) for sub-section (3), the following sub-sections shall Le substituted, namely:~

“(3) If any application for fixing the standard rent or for determining
the permitted increase is made by a tenant who has received s notice from
his landlord under sub-section (2) of section 12, ibe Court shall meke an ordex
directing the tenant to deposit in Court forthwith, end theresfter monthly
or periodically, such amount of rent or permittcd increases as the Coumt
considers to be reasonably duetothe landlord pending the final decision
ofthe application, fida copy ofsich ordershatlbe served upen the Jandload,
Out of the amount so deposited, the Court may make order for the payment
-of such reasonable sum to the landlord towards payment of rent or increases
due to him, as it thinks fit. If the tenant fails to deposit such amount,
iiis application shall be dismissed. '

’ TZ) Where at any stage of a suit for recovery of rent, whetber with or
without a claim for possession of the premises, the Court is satisficd that the
tenant is withlolding the rent on the ground that the rent is excessive and
standard rent chould be fixed, the Court shall, and in any other case if it
appears to the Court 1hat it is just and proper to make such an order the
Court may, make an order directing the tenint to deposit i Court forth-
with such amount of rent as the Court considers to be rceronably duc to
the landlord. The Court may further make an order direcling the tenant

_to deposit in Court, monthly or periodically, such amourt as it considers
proper as interim standard rent during the pendency of the suit. The Court
may also direct that if the tenantfails to comply with any such order within
such time as may be allowed by it, he shall not be entitled to appear
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or defend the suit except with leave of the: Court which leave may be granted
subject to such terms and gonditions as the Court may specify.

() No appeal shall lic from any order of ihe Court made under sub-
section (3) origd). :

{(6) An application under this section may be made joinily by il or any
of the tenauts interested in respect of the premises sitnated in the same

building.”.
12. In section 13 of the principal Act,— gfm Qi’if?ﬁ'ﬁ“fs
(I) in sub-section (I) — : o 2?33:?.”7“ l

(@) in clause (4), for the words “that the tenent” the words, figurcs and
letter “that, save as otherwise provided in scotion 234, the tenant” shall
be substltutcd

(8) after clause {e), the following clanse shall be inserted, namely :—

‘“{ee) that the tenant has, afterthe commencemcnt of the Bombay Rents,
Hotel and Lodging House Rates Control (Gujarat Extension and-Amend- -
ment) Aet, 1963, given the whole or any part of the premiscs on licence

Gvji. . formonetary cons:delatlon toany person, without the pnvmus permission
LYIT f th .,

of - of the landlord;”; .
1943,

(¢} the following Lxplanation shall be addcd af the end, namely :—

“ Explanation.—For the purposes of clause (), no permanent struciure shajl

be deemed to be erccted on any premises merciy by resson of the eons-

_truetion of a partition wall, door or lattice woyk or the fillig of kitchen-

stand or such other alterations made in the premises as can be removed
without scrious damage to the premises.”’;

(2) in sub-section (2), for the Explanation, the following shall be substituted,
namely :—

“Baplanation.— For the purposes of clause (g) of sub-section (I}—

(¢) a person shall not be deemed to bo a Jandlord wunleéss ho has

acquired his interest in the premises at & date prior to the beginning of

. the tonancy or the first day of January 1964, whichever is later, or

it the interest has devolved on him by inheritance or succession, his pre-

~ decessor-in-title had acquired the interest at a date prior o the beginning.
of the tenancy or the first day of January 1964, whichever is later;

(0) the expressmn “landlord” shall not include a rent- farmer or rent-
collector.”

(3) in sub-section (34) , the following proviso shall be added at the end,
namegly:— -

“Provided that, where the Court is satisfied that the work of demolishing
the premises scould not be commenced or completed, or the work of erection
of the new building could not be completed, within time for reasons beyond
the control of the landlord, the Court may by order extend the period by
such further periods, not etceqdmg three months at a time, as may, from
time to time, be specifi
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Insertion of {3, After section 13 of the, principal Act, the following section shall be
124 ?3"1';‘3;_ inserted, namely:—

LVILof 1947.

E:;sn:l;s:‘l;:nm “12A. Where the landlord proposes to make any improvement in, or con-

additional struct any additional structure on, any building which (or part of which) has

structure. been lat to a tenant, and the tenant refuses to allow the landlord to make -
the improvement or construct such additional structure, if the Court, on an
application made to it in this behalf by the landlord, is satisfied that such
work will not cause undue hardship to the tenant, the Court may permit the .
landlord to do such work, and may make such other order as it thinks fitin

the circumstances of the case.”.

Amendment  14. In section 15 of the principal Act, for sub-section (2), the follo:wing shall
g;;:gf‘i“‘vllﬁl be substituted, namely:—
of 1947. _ : : _

“(2) The bar against sub-letting, assigning or fransferring premises contained
in sub-section (I) shall be deemed not to have had any effect before the
commencement of the Bombay Rents, Hotel and Lodging House Rates
Control (Amendment) Ordinance, 1959, in any area in which this Act wasin ope- Bom.
ration before snch commencement; and accordingly, notwithstanding anything _Ord,
contained in any contract or in the judgmenf, decree or order of a Court, {;15; f
any such sub-lease, assignment or transfer in favour of such persons as bave ’
entered into possession despite the bar as sub-lessees, assignees or transferees, -
and have continued in possession at the commencement of the said Ordinance,

shall be deemed to be valid and effectual.”.

15. After section 15 of the principal Act, the foﬂo_wing section shall be in-

new section serted, namely:—

16A in Bom., ‘

LVIIof 1947, :

Landlord’s “15A. Notwithstanding anything contained in any law, it shall not be law-

permission . ful after the commencement of the Bombsy Rents, Hotel and Lodging House _ .

;f:f_f:a T :1: Rates Control (Gujarat Extension and Amendment) Act, 1963 for any tenant g%’ll

licence, to give premises or any part thereof on licence for monetary consideration of
without the previous permission of the landlord.”, 1963.

Amondmens  16-  In section 17A of the principal Aet, in sub-scction (Z), after the words “the
ofsection 17A said section” the words “or extended under the proviso to the said sub-section”

of Bom. LVIL :
of 1947, shall be inserted.

Amendment 17. In section 18 of the principal Aet, in sub-gection (3), for the words and
of seetion 18 fionres “first day of September 1940” the words “‘specified date” shall be sub-

f CLVIL =
2;13131:7_ VIL otituted.

Amendment 18. In  scction 23 of the prineipal Aet, in sub-section (2), for the second

of section 23 proviso, the following shall be substituted, namely:—
of Bom. LVIL '

f 1047, . .
¢ “Provided further that the amount so deducted or recoverable in-any year

shall not exceed one-fourtk of the rent payable by the tenant for that year,
excluding therefrom one-fourth of the proportionate taxes in respect of his
premises payable to a local anthority for that year.”,
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& 19. After section 23 of the principal’ Act, the followmg section shall be lnsertion of
4 inserted, namely:— ::?eifilc?xﬁ I?\?fl
of 1947, .

IX of “23A. (I) When a benant desires to get supply of electricity at his own Tenant
1910,  cost from & licensee within the meaning of the Indian Electricity Act, 1910 entitled  to

and the owner of the premises does not give hisconsent therefor, the tenant :ilepclz.fmy :f
may apply to the Collector aettmg out the scheme for such supply. hisg cost,

(2) On receipt of such application the Collectm may, afler giving the
landlord and the owner of the premises if he be not the landlord, opportunity.
of being heard, permit the tenant to get the supp]y in accordance with the

- scheme set out in the tenant’s application or in accmdmlce with any modi-
¥ fied scheme, - :

T

(8) On such permission being given, notwithstanding anything contained

in any contract or in #ny other law for the time being in force, the owner

IX of shall be decemed to have given the requisite consent under sub-section. (2}

1910.  of section 12 of the Indian Electricity Act, 1910 and the licensee shall not be

liabie  to the owner for trespass for steps taken for supply of electricity
according to the said permission.”.

20. In section 49 of the principal Act, after sub-section (2), the following Amendment

sub-sections shall be inserted, namely:— ott'_sBe:tiexi ‘;1191
. . of Bom, )

of 1947,

“(8) The power to make rules conferred by this section is subject to the
condition of the rules being made after previons publieation,

(4) All rules made under this section shall be laid for not less than
thirty days before the State Legislature as soon as possible after they are
made and shall be subject to rescission by the State Legislature or to such
modifications as the State Legislature may make during the session in which
they are so laid, or the session immediately following.

(6) Any rescission or modification so made by the State Legislature
shall be published in the Official Gazette and shall thereupon take effect.”.

’35:\ . . ;
21, After section 50 of the prineipal Act, the following sectum shall be inserted "I“";?“";l"f
n 1
:i namely :— N Bom,LVII of
A 1047,
i‘" sz. “51. The Saurashtra Rent Control Act, 1951 and the Bombay Rents, RePeﬂl A t"f
[+}

) %"xu Hotel and Lodging House Rates Control Act 1947 ag extended to the Kutch 52 XXII of 1951
~. of1gsl, area of the State of Gujarat by the Qovernment of India, Ministry of Staies, sad of Bom.
Bonm.  Notification No. 215-J, dated the 19th September 1951 are hereby repealed: ~ LVIL of 1947

asextended to
of : Eutch  area

1047, , and saving,
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Provided that—

(1) such repeal shall not ~-= .
(1) affect the previous operation of any lavy 80 repealed or anything
duly done or suffered thereunder ;

(‘!-:1:) affect any right, privilege, obligation, or Lability acquired, accrued
or mcurred under any law .so repealed ;

(31) affect any penalty forefeiture, or pimishment incurred in respect
of any offence committed against any law so ropealed ; or

(v} affect any investigation, legal proceeding or remedy in respect of
any such right, privilege, ~obligation, liability, penalty, forefeiture or
punishment as aforesaid and

. (2) any such investigation, legal proceeding or remedy may be continued’
wsiituted or enforced and any such penalty, forefeiture and punishment’
way be imposed, as if the aforesaid law had not heen repealed :

Provided further that, subject to the preceding proviso, anything done
or any action taken under any such law, including any notification, order,
notice or receipt issued or agreement made, shall be deemed to have becn
done, taken, issued or made under the corresponding provisions of this
Act and shall eontinue in force accordingly, unless and until supetseded
by anything done or any action taken under this Act.”

Insertion of  28. Aftér Schedule I of the principal Act, the following shall be inscrted as
Schetlule YA Gohedule IA, namely ;—

in Bom. LVIL
of 1947,

“SCHEDULE 1A.
(See section 2.:__1.)

Part 1.

Amendments of the Act in its application to the Suurashira area of the State of
L]

1.

Gujarat,
Ih scetion 5, for clanse (10), the following shall be substituted, namely':—
“{(10) “‘standard rent” in relation to any premises means —

{a) where the standard rent is fized by any Court or authority autho-
rised to do so by anylaw in force immediately before the 20th December
1948, such rent; or ‘

{b) where the standard rent is not so fixed, subject to the provisions

of section 11,

(¢} the average rent for the month during the calendar year 1941
or during the period in the said year in which the premises were let, plus
an amount not exceeding ten per cent. of the rent on the lst day of
January 1943, or . '

(%) where they were not let on the Ist day of January 1941, the rent
at which they were last let before that day, plus an amount not

exceeding ten per cent. of the rent on the ist day of January 1943, or

LM
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(#%) where they were first let after the let day of .Tauuary 1941, the
rent at whick they were firet let, or

0o(w) in any of the ceses apecified in section 11, the rent fized by the
urt.’l.

9. Section 100 shall bo omitted.
3. In section 10D, in sub-section (1), the provigo shall be omitted,
Panr IL
Awmendments of the Act in sts application to the Kuich aren Qf the State of
Gujarat.
1. In soction B, for clause (10), the following shall be substituted, namely :-
“(10) “standard rent” in relation to sny premises means,—
(§) the rent st which the premises ere let on the speoiﬁed date, or

(#) where they were not let on the specified date, the rent at wh.lch they
were last let before that date, or

(#4%) where they were first let after the specified date, the rent at which
they were first let, or

(¥v) the rent fixed by the Rent Controller under the Kutch Rent Restri-
otion Order revived by Order No. J-3849, dated the 15th Septembef 1947, or

(v) in any of the cases specified in section 11, the rent fixed by the
Court."”.

2. Section 100 shall be omitted,
3. In section 10D, in sub-section (I), the proviso shall be omitted.”.

IV--Ex'ra~—71 (Mono)

PRINTED AT THE GGVERNMENT CENTRAL PRESS, AHMEDABAD.
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The Gujarat Gobernment Sazelte
EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. VI] FRIDAY, JUNE 18, 1965/JYAISTHA 28, 1887

Separate paging is given (o this part in order that it may be
filed as a separate compilation

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by the
President on the 18th June 1965 is hereby; published for general information,

B. V. PARANJAPE,
Joint Secretary tol(Government,
Legal Department

GUJARAT ACT NO. 18 OF 1965.

~ (Hirst published, after having received the assent of the President in the “(}ujarat
Government Guzelte’ on the 18th June 1965.)

An act further to amend the Bombay Rents, Hotel and Lodging House Rates
- Control Act, 1947,

It is hereby enacted in the Sixteenth Year of the Republic of India as follows: —

% *“"‘é ;T

1. (I) This Act may be called the Bombay Rents, Hotel and Lodging House Short title
Rates Conirol (Gujarat Amendment) Act, 1965, and

coMmmeaneos
mont,

(2) It shall come into force at once,

2. In sub-section (2) of section 4 of the Bombay Rents, Hote! and Lodging Amendmont
LV]:[ ‘House Rates Control Act, 1947, (hereinafter referred to as “the principal Act™). of mhon ‘
!“.,. in clause (a), after sub-clause (iv), the following sub-clause shall be inserted, LyIr of 1045
namely :— .
_ 47
IV-Extra-19 (Lino) N i
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“(v) to premises constructed or purcHased out of the Public Trusts Admini- Bom,

xx1x*

stration Fund established under section 57 of the Bombay Public Trusts Act,
1950 and vesting in the Charity Cormissioner; or”.

3. In section 5 of the principal Act,—

(I_)-in_,clause (94), in sub-clause (a), -after the words = “State of Gujarat”,
the words “excldding: thé -areas of the merged territories: of the fogmer State of

of

1950,

Baroda” shall be inserted and shall be deemed to have been inserted with Guj.

effect on and ffom the dale on “Which the Bormbay Rents; Hotel and Lodging LVl

of

House Rates Control (Gujarat Extension‘ and Amendment) Act, 1963 came 1963.

into force;
(2) in clause (I}, for sub-clause (¢), the following shall be substituted,
namely : —

‘() () in relation to premises let for residence, any member of the tenant’s
family residing with the tenant at the time of, or within three months imme-
diately preceding, the death of the tenant as rnay be decided in default of
agreement by the Court, and )

(if) in relation to premises let for business, trade or storage, any member
of the tenant’s family carrying on business, trade or storage with the tenant
in the said ‘pretnises at the time of the death of the teénant a8 may continue,
after his death; to carry on the business, trade or storage, as the case may
be, in the said premises and as may be decided in default or agreement by
the Court.”,

4. After section 10C of ihe principal Act, the following new section shall be

“10-CC. (J) In the Saurashtra area and the Kutch area of the State and in
the arcas of the merged territories of the former Baroda State, in the case of
premises let on or before the specified date and used for the purposes of a
cinema, a landlord shall also be entitled to make an increase in the rent of
such premises by an addition to the rent at a raie not exceeding fifty per cent
of the standard rent. . .

(2) Any increase under sub-section (I) shall not be deemed to be an increase
for the purposes of section 7.

Explanation—¥or the purposes of this section, the expression “premises”
shall have the same meaning as is assigned to it in sub-clause (b) of clause (8)
of section 5.

8. In section 29 of the principal Act; for subssection (2), the following: shall

¢ substituted, namely ;—

“(2y No further appeal shiall lie aghinst any decision in-4ppedl under sub-

section (7), but the High Court may, r the purpose of satisfying Htself. thuat 1

any such decision ih appeal was according to law, call for the case in ‘which
such decision was taken and pass such order with respect thereto as it thinks
iLigh _

PRINTED AT THE GOVERMNMENT CHNTRAL FRESS, AHMEDABAD,
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EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. X] SUNDAY, MARCH 30, 1969 JCAITRA 9, 1891

Separate paging is given to this Part in order that it may
be filed as a separate compilation, {

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented 1o by the
President on the 29th March 1969 is hereby published for general information.

N. C. BUCH,
Deputy Secretary to the Government of Gujarat,
Lepal Depariment.

GUJARAT ACT NO. 4 OF 1969,

(First published after having ruceived the assent of the President in the “Gujaerat
Government Gazette” on the 30th March 1969.)

An Act further to amend the Bombay Rents, Hotel and Lodging House
Rates Control Act, 1947.

It is hereby enacted in the Twentieth Year of the Republic of India as follows: —

1. This Act may be called the Bombay Rents, Hotel and Lodging House Rates8hort title.
Control (Gujarat Amendment) Act, 1969,

2. In section 3 of the Bombay Rents, Hotel and Lodging House Rates Contro}l Amendment

Bow. Act, 1947, in sub-section (2), for the figures “1969” the figures “1974” shall bedl fooon
of = substituted. LVII of
17,

1947,
24

IV-Extra 4 ({Lino)
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Separate paging is givem to this Part in order that it may
be filed as a separate compilation,

PART Wi

Acts of Parliament and Ordinances promulgated by the ‘President.

GOVERNMENT OF GUJARAT
LEGAL DEPARTMENT
Sachivalaya, Gandhinagar, 31st March, 1974,

. No. 6403/B.— The following President’s Acts assented on the 30th March,
1974, are published for general information.

THE BOMBAY RENTS, HOTEL AND LODGING HOUSE RATES CONTROL
(GUJARAT AMENDMENT) ACT, 1974.
[ Act No. 5 of 1974
Enacted by the President in the Twenty-fifth Year of the Republic of India.
AN ACT

further to amend the Bombay Rents, Hotel and Lodging House Rates Control
Act, 1947, as in force in the State of Gujarat.

11 of [In exercme of the powers conferred by section 3 of the Gujarat State Lepis-
* Jature (]})e]egauon of Powers) Act, 1974, the President is pleased to enact as
follows : —

1
VI Extra—1
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Amendment 1. This Act may be called the Bombay Rents
of section 3.

, Hotel and Lodging House Short
Rates Control (Gujarat Amendment) Act, 1974. title.

2. In section 3 of the Bombay Rents, Hotel and Lodging House Rates Bom.
Control Act, 1947, as in force in the State of Gujarat, in sub-section (2), for the Ri{
words, figures and letters “the 31st day of March, 1974, the words, figures anleII

letters “31st day of March, 1976 shall be substituted. 1947

V. V., GIRI
Presidentl.

K, K. SUNDARAM,
Secy. to the Govt. of India.
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REASONS FOR THE ENACTMENT

The Bombay Rents, Hotel and Lodging House Rates Control Act, 1947 (as
in force the Staic of Gujarat) imter alia, prohibits landlords from increasing the
rents above the maximum permitted under the Act, confers security of tenure on
the tenanis and permits landlords to recover possession only on certain specified
grounds. This Act will be in force only upto the 3ist of March, 1974. As the
problem of housing in the State of Gujarat conlinues to be acute, it is considered
necessary to extend the duration of the Act for a further period of two years,
i.e., upto the 3lst of March, 1976. The present measure is being enacted to
give cffect to the said proposal.

2. In view of the urgency of the matter, it is not practicable to consult the
Consulative Committee of Parliament on Gujarat Legislation. The measure is
accordingly being enacted without reference to the Consultative Commiittee.

N. K. MUKARIJI,
Secretary to the Government of India,
Ministry of Home Affairs.
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented to by the
President on ﬂne 29th March 1976 1sl10rebw, published for general information,

8. L. TALATI,
Secretary to the Government of Gujarat,
Lega) Department.

GUJARAT ACT NO. 16 OF 1976.

(First published, after having received the assent of the President in the “Guja-
rat Government Gazetle” on the 3lst March 1976).

An Act further to amend the Bombay Rents, Hotel and Lodging House Rates
Control Act, 1947,

g Tt is hercby enacted in the Twenty-seventh Year of the Republic of India as
follows :—

1. This Act may be called the Bombay Rents, Hotel and Lodging House 8hort title,
Rates Control {Gujarat Amendment) Aect, 1976,

Bom, 2, In section 3 of the Bombay Rents, Hotel and Lodging Ilouse Rates (lon- Amendment
[I);.VH trol Act, 1947, in sub-section (2), for the words, figures and letters “the 31st day gf g;’;o'ﬁéI
1947, of March 1976” the words, figures and letters “the 31st day of March 19817 of 1947,

shall he substituted,

i3]
I V-Extra-18
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PART ¥

" Acta of the Gajarat Legislature and Ordinance promulgated aad
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented to by the
President -on the 30th March, 1981 is hereby published for general information.

J. P. VASAVADA,
Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 15 OF 1981.

{First published, after having received the assent of the President in the “Gujarat
Government Gazette” on the 30th March, 1981,

An Act further to amend the Bombay Rents, Hotel and Lodging House Rates
Control Act, 1947

It is hereby enacted in the Thirty-second Year of the Republic of India as
follows ; — -

1. This Act may be called the Bombay Rents, Hotel and Lodging House Short title.
Rates Control (Gujarat Amendment) Act, 1981,

20-1 ¢
IW-Extra—20-1
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Amendment  Z. In the Bombay Rents, Hotel and degmg House Rates Control Act, 1947, Bom, Y-
o ion in section 3, in sub-section (2), for the words, figures and letters “the 3ist day 571!
of Bom.  of March, 1981" the words, figures and letters “the 31st day of March 1991” 1e¢7.

o shall be substituted.

PRINTEDY Al IHE QOVERNMENT CENTRAL PRESS QANDHINAGAR.
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EXTRAORDINARY
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Separate paying is given to this Part in order that it may be filed as a
separate Compilation, :

PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been assented 1o by the
President on the 26th April 1985 is hereby published for general information.

P. M. CHAUHAN
Secretary to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. 7 OF 1985,

(First published, after having received the assent of the Presindent in  the
“Gujarat Government Gazette” on the 27th Aprit 1985)

An Act further 10 amend the Bombay Rents, Hotel and Lodging House Rates
Control Act, 1947,

Tt js hereby enacted in the Thirty-sixth Year of the Republic of India
as follows ¢—

1. (1) 'This Act may he called the Bombay Rents, Notel and Lodging  ghors

House Rates Control (Gujarat Amendment} Act, 1985. t.it-];;
AL
» comimande-
Bom. {2) Tt shall come info force at once. ment.
LVIL
‘;547 2. In the Bombay Rents, Hotel and Lodging Youse Rates Control Act. 1947 amendment
*  (bereinafter referred to as “the principal Act”). in section 1230 subesection (3),  of sootion 12
in clause {b), for the portion beginning with the words “wnd thereafter i%lrg[‘"l‘{:
continnes” and ending with the words “also pave cosds of the sor oo ey,
directed by the Court” the following shall he substituted. namely

17--1
1VrEXira-17-1
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“and thereafter,—

(8) continues to pay or tender in Court such rent and permitted increases
till the suit is finally decided; and

(#) pays costs of the suit

ag directed by the Court.”,

3. In the principal Act, after section 13, the following section shall be

ingerted, namely —

“13AA. (1) Notwithstanding anything to the contrary contained in this

Act or in any contract,—

(@) a specified landlord shall be entitled to recover from his tenant the
possession of any premises owned by him or by any member of his family,
on the ground that such premises are bongfide required by him for ocon-
pation by himself or by any membher of his family and on receipt of an
application made by the specified landlord for the purpose of recovery of
possession of the premises, the competent authority shall make an order
of eviction on that ground if the specified landlord produces a certificate
granted hy the authorigsed officer fo the effect that,—

{(t) he is a member of the armed forces of the Union, or that he was
sach a member and hag retired as such, and

(#) he does not possess any other premises, suitable for residence in
the local area where the premises are situated;

{b) a successor-in-interest who becomes the landlord of the premises
owned by such member of the armed forces of the Union, as a result of
death of such member while in serviee or within five years of his retire-
ment, shall be entitled to recover possession of such premtses on the ground
that the premises are bonafids required for oceupation by the successor-in
-interest himsell or by any member of the family of the deceased member
and on receipt of an application made by the successor-in-intevest for the
purpose of recovery of possession of the premises, the competent authority
shall make an order of eviction on that ground if the successor-in-interest pro-
duces a certificate granted by the authorised officer to the effect that,—

(9) the successor-in-interest is a widow or any other member of the
family of the deceased member of the armed forces of the Union; and

() such successor-in-interest, does not possess any other premises
suitable for residence in the local area where such premises are situated,

{(2) Any certificate, granted under clause (@) or clause () of sub-section

{1} shall he conclusive evidence of ths facts stated therein,
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{(8) (a) No order for evistion shall be made under this section if the compe-
tent authority is satisfied that, having regard to all the circum-
stances of the case including the question whether other reasonable
accommodation is availble for the specified landlord or, as the
case may be, the successor-in-interest or the tenant, greater hardship
would be caused by inaking the order than by refusing fo make it.

{b) Whore the competent authoriby is satisfied that no hardship would
be caused either to the tenant or to the specified landlord or, as
the case may be, the successor-in-interest by making the order in
respect of a part of the premises, the competont authority shall
make the order in respeet of such part only.

Explanation.—For the purpose of this seetion,~—

() “‘avthorised officer”, in relation to a member of the armed forces of
the Union, means his commanding officer or head of service including—

(i) in the case of an officer retired from Army, the Area Commander,

(i) in the case of an officer retired from the Navy, the Flag Officer
Commanding-in-Chief, Naval Command, and

(iii) in the case of an officer retired from the Air foree, the Station
Commander;

2} “competent authoriby’’ means the authority appointed under section
s1k p y PP
14;

(3) “member of the family” iu relation to a member of the armed forces
of the Union, means anyof the followingmembers of hisfamily who isordinarily
residing with him and who is dependent on him and where such member has
retired or died, any member of his family who is so resident or dependent at
the time of his retirement, or as the cass may be, death, namely :—

spouse, father, mother, son, daughter, grandson, grand-daughter, son’s
wife, grandson’s wife, widow of a predeceased son or grand-son;

{4) “specified landlord” mecans a person who is a momber of the armed
forees of the Union or who was such member and hag duly retired prema-
turely or otherwise and who or a member of whose family owns any premises;

(5) “sucessor-in-interest” in relation to o deceased member of the armed
forces of the Union means,—

(§) ifthe deceased member has a spouse living at the time of his death,
guch spouse, snd

(¢} in any other cage, any other member of bis family.”.
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4. Tn the prineipal Act, in Part II, after seetion 31, the following section
shall he inserted, namely :—

“814. (1} The State Government may, by notification in the Officiad
Fazette. appoint as many persons as it thinks fit as competent authoritieg for
the purpose of exercisiung the powers conferred, and performing the duties
imposed on the competent authority under this section and shall define the
foeal limits within which any competent authority so appointed shall exerecise
such powers and perform such duties,

{2) A person shall not be qualified for appointment as a corapetent authority
unless he had held o judicial office for at least five years or has been pra-
etising as an advocate or pleader for at least seven years.

(3) Notwithstanding anything to the contrary contained in this Aet, an
application for evietion on the ground specified in seotion 13A4A shall be made
to the competent authority which shall deal with the applieation in aceor-
danee with the procedwre laid down in this seetion.

(4) The competent authority shall issue summons, in relation to every
application referred to in sub-section (3), in the form spesified in Schedule

IV,

(5) (@) The competent authority shall, in addition to, and simultaneously
with, the issue of summons for service on the tenant, also direet the summons
to be served by registered post {acknowledgement due), addressed to the tena-
nt or his agent empowered to aceept the service at the place where the tenant
or his agent actually and voluntarily resides or earries on business or personally
works for gain and may, if the circumstances of the case so require, also direct:
the publication of the summons in a newspaper cirenlating in the loeality
in which the tenant is last known to have resided or carried on business or
personally worked for gain.

(b) When an acknowledgement purporting to have been signed by the tenant
or his agent is received by the competent authority or the registered sarticle
containing the summons 18 received back with an endorsement, purporting
to have been made by a postal emloyee to the effect that the tenant or his
agent had refused to take delivery of the registered article, the competent
authority may deelare that there has been a valid service of summons.

{6) 'The tenant, on whom the summons is duly served (whether in the
ordinary way or by registered post) in the form specified in - Schedule IV shall
not contest the prayer for evietion from the premises unless he files an
affidavit stating the grounds on which he seeks to contest the application for
evietlon and obtains leave -from the competent authority as horeinafter
provided and in default of his appearanee in pursuance of the summons or
his obtaining such leave the statement made by the landlozd in the application
for evietion shall be deemed to he admitted by the tenant and the applicant
shall he entitled to an order for evietion on the ground aforesaid.

Wy
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(7) The competant authority shall give to the tenant leave to contest the
appleation if the affidavit filed by the tenant discloses such facts as would
disentitle the landlord from obtaining an order for the recovery of possession
of the premises on the ground specified in section 13AA.

{8) Where leave is granted to the tenant to contest the application, the
competent authority shall commence the hearing of the application as carly
as practicable.

(9) The competent authority shall, while holding an inquiry in a pro-
ceeding to which this seetion applies, follow the practice and procedure of a
Court of Small Causes, including the recording of evidence.

(0) No appeal shall lic against an order for the recovery of possession
of any premises nade by the competent authority in accordance with the
procedure speeified in this section :

Provided that the High Court may, for the purpose of satisfying itself that
an order made in any case by the competent authority under this section is
according to law, call for the record of that case and pass such order in
respect thereto as it thinks fit.

(I7) Where no application has been made to the High Court for revision,
the competent authority may exercise the powers of review in accordance
with the provisions of Order XT.VII of the First Schedule to the Code of Civil
Procedure, 1908.

(Z2) If any person refuses or fails to comply with the order of the evie-
tion within thirty days of the date on which it has become final, the com-
petent authority or any other officer duly authorised by such competent
authority i this behalf, may eviet that person from and take possession of,
the premises and deliver the same o the landlord and for that purpose, use
such force as may be necessary.

(13) In respect of an application for evietion on the ground specificd in
section 13AA made to the competent authority the provisions of section 17
shall apply as if for sub-sections (I) and (2) the following sub-sections had
been substituted, namely ;—

“(IY Where an order for eviction has been made by the competent
anthority under section 13AA and the premises are not occupied or the
prenliges are re-let within one year from the date the speeified landlord
or the suecessor-in-interest recovers possession, to any person other than
the original tenant, the competent authority may on the application of
the original tenant made within 13 months of such date order the speeificd
landlord or the suceessor-in-interest to place the original tenantin oecupa-
tion of the premises on the original terms and conditions, and on such
order being made the specified landlord or the successor-in-interest or any
person who may be in ocoupation of the premises shall give vacant pogse-
gsion to the original tenant,

Qu
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(2) Any specified landlord or the successor-in-interest who recovers
possession under seetion 13AA and keeps the premnises unoceupied and any
specified landlord or snccessor-in-interest or other person in oceupation of
the premises who fails to comply with the order of the competent authority
under sub-geetion {Z) shall, on conviction, he punishable with imprisonment
for a term which may extent to threc months or with fine or with both.”.

(I4) Save as otherwise provided in this section, the procedure for the
disposal of an application for eviction on the ground specified in section 13AA
shall be the samme as the procedure laid down for the disposal of application
by the Court.”.

5. In the prineipal Act, after Schedule II1, the followiug Schedule shall be
inserted, namely :- -

“SCHEDULYE Iv.
[See section 31A(4)]

TorM orF SuMmons IN A Case WHERE RECOVERY oF PassESSION OF
PreMIsEs 18 PrAYED For ON THE (Grounn SpECTFIED IN  SECTION
13AA.

{Name, description and place of residence of the tenant)

Whereas Shri. ... ...ooti i e has filed an
application (a copy of which is ammexed) for your evietion from (here insert
the particulars of the premises) on the ground specified in section 13AA;

You are hereby summoned to appear hefore the Competent Authority
within fifteen days of the service hereof and to obtain the leave of the
competent authority to contest the application for evietion on the ground
aforesaid; in default whereof, the applicant will be entitled at any time after
the expiry of the said period of fifteen days to obtain an ordsr for your evietion
from the said premises.

Leave to appear and contest the application may be ohtained on an appli-
cation to the comeptent authority supported by an affidavit as is referred
to in sub-section (6) of section 31A.

Given under my hand and seal.

This day of 9 .

Competent Authority.”
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oar  6.(2) The Bombay Rents, Hotel and Lodging Houso Rates Control (Gujatat  Repeal
10 of Amendment) Ordinance, 1984 is horeby repealed, mvmgs
1984,
{(2) Notwithstanding such repeal anything done or, any action taken under
the principal Act as amended by the said Ordinance shall be deemed to have

been done or taken under the principal Act as amended by this Act.

PRINIED AT THE GOVERWMENT CENTRAL PRESS, GANDHINAGAR.
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Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented
to by the President on the 4th September, 2001 is hereby published for
general information.

v. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO.26 OF 2001,

(First published, after having received the assent of the President in the
" Gufarat Government Gazette”, on the 5th September, 2001).

AN ACT

further to amend the Bombay Rents, Hotel and Lodging House Rates Controf Act, 1947,

It is hereby enacted in the Fifty-second Year of the Republic
of India as follows:—

1. (1) This Act may be called the Bombay Rents, Hotel  Short title

and Lodging House Rates Control (Gujarat Amendment) Act, and
2001 . . ' commence-
ment.

¢2) 1t shall be deemed fo have come intoc force on the
30" March, 2001.
IvV-Ex. 33-1

I
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2. In the Bombay Rents, Hotel and Lodging House Rates
Control Act, 1947 (hereinafier referred to as "the principal
Act™), in section 3, in sub-section {2), for the words, figures
and letters "the 31st day of March, 2001", the words, figures
and letters "the 31st day of March, 2011" shall be substituted.

3. In the principal Act, after section 11A, the following
new section shall be inserted, namely:—

"11B. Notwithstanding anything contained in this Act,
where by reason of earthquake or any other naturat calamity,
any matenial part of the premises is wholly destroyed or
rerdered substantially and permanently unfit for the purpose
for which it was let,—

(a) the landlord shall erect new building at the
original site, subject to the provisions of any rules,
bye-laws or regulations, made by a local authority, not
later than twelve months from the date on which matenial
part of premises of the building is wholly destroyed or
rendered substantially and permanently unfit:

Provided that the State Government may for sufficient
reasons extend the said period of twelve months to such
further period not exceeding twelve months as it thinks fit.

(b) the tenant shall have the right to occupy a
tenement in the new building erected at the original
site by the landlord, and

the provisions of sections 17B and 17C shall, so far as
may be, apply.".

4. In the principal Act, in section 12, afier sub-section
(14}, the following sub-section shall be inserted, namely :—-

"(1B) Notwithstanding anything contained in this
Act,where by reason of earthquake or any other natural calamity,
any material part of premises is wholly destroyed or rendered
substantially and permanently unfit for the purpose for which
1t was let, the landlord shall not be entitled to--

(a) standard rent and permitted increases due for the
premises, ' :

{b) 1ecover possession of such premises merely on the
ground of non payment of standard rent and permitted
increases due, )

during the-period in which such pramises remained so destroyed
or anfit.”. '

[PART TV
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- 5. In the principal Act, in section 17D,—

(1) sub-section (1) shall be renumbered as clause (a) of

that sub-section and in clause (a) as so renumbered,—

(1) after the words, figure and letter " of section
11A", the words, brackets, figure and letters " or as
the case may be, in clause (a} of section 11B" shali be
inserted;

(11) for the words "exist or not", the words, figure

and letter "or section 11B exist or not" shall be
substituted;

(2) after clause (@) as so renumbered, the following
clause shall be inserted, namely :--

'"(b) The terms and conditions for providing
accommodation to tenants after erection of new building
shall be such as may be prescribed. .

6. In the principal Act, in section 49, in sub-section {2),
after clause (aai), the following clause shall be inserted,
namely: —

" (aaai) the terms and conditions for providing
accommodation to tenants under clause () of sub-section
{IY of section 17D ",

7. (1) The Bombay Rents, Hotel and Lodging House
Rates Control (Gujarat Amendment) Ordinance, 2001 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the principal Act as amended by the said
Ordinance, shall Le deemed to have been done or taken under
the principal Act as amended by this Act.

GOVERNMENT CENTRAIL PRESS, GANDHINAGAR.
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Acts of the Gu;arat Legislature and Ordinances pmmulgated
and Regulations made by the Governor.

The following Act, ofthe Gujarat Legislature, having been assented
to by the President on the 16th October, 2001 is hereby published for
general information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

Gujarat Act No.27 of 2001.

(First published, after having received the assent of the President in the ** Gujarat Govermnment Gazette”,
on the 30th October, 2001).

AN ACT

Jurther to amend the Bombay Rents, Hotel and Lodging
House Rates Control Act, 1947.

It is hereby enacted in the Fifty-second Year of thé Republic of
India as follows :—

1. This Act may be called the Bombay Rents, Hotel and Lodging Short title.
House Rates Control (Gujarat Second Amendment) Act, 2001.

2. In the Bombay Rents, Hotel and Lodging House Rates Control  Amend-
Bom, LVII Act, 1947, in section 4, after sub-section (7), the following mentof

of 1947. sub-section shail be inserted, namely:~— section 4 of
Bom. LVH

“(1A) This Act shall not apply to — of 1947,

I'V.Fy 14-1 34-1
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(a) any premlses constructed on or after the commencement Guj. 27
of the Bombay Rents, Hotel and Lodging House Rates Control
(Gu]arat Second Amendment) Act, 2001 (heremafter referred
to as "the amending Act");

of
2001,

(b) any existing prem1ses which is self-occupied by the owner
or vacant on or after the commencement of the amending Act,
and is let after such commencement;

for a period of ten years from the date of the commencement of the
amending Act.

Explanation.—For the purposes of this section, "existing
premises” means any premises which exists on the date of the
commcncement of the amending Act.

" GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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